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.. .. Applicant
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through the Chief Secretary,
Delhi Adinn..,DBlhi.
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• I.P.Estate, Weu Delhi,

. • Respondents

(By Advyocate Shri Amresh f'lathur )

0 It D E R (JHAl)

(Hon'ble Shri N.. Krishnan, Acting Chairman )

The applicant an Inspector belong to the

Delhi Police is aggrieved by the fact that his name

uas not included in the promotion list 'F'(Lxocutiue)

u,e,f, 31,8,73 unich resulted in granting promotion

to the rank of Inspector to., his juniors. He also

aggrieved by the :fact ttiat, subsequentlyjijixs juniors

uerb re-considered for 'inclusion in that list and

giuen promotion and seniority.Accordingly, he has

filed this DA seekirg. the follouing directions

(ij That the name of the applicant be
included in the promation list 'F'
(c-xecutiue) u.e.f, 31,8.73 and he be

N deemed to haue been promoted as
Inspector of Police ifrom the date from
ubi di the juniors were so oromotad:
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(ii) The applicant be further desmad to
haue been promoted as Asstt,Commissioner
of Police Delhi from ths date his
juniors uisre so promjted as Au»P an-

^ the basis of the deemed seniority -f
promotion List 'F' (Exscutivs) and
promotion as Inspector of Police,''

2. Respondents haue filed reply denying • ;

: " this claim. It is stated that^in reality.,ths applicant

is challenging the list 'F' prepared in 1973. It is _
. case

further stated that the apolic ant^uas consioered

by the DPC in 1973, and he uas not found fit

^ for inclusion in the list 'F'. Itis true tnat;
subsaquantly^the case of certain offic.r;rs as msntianaa

by the applicant uere reuiaued and they uero

included in the list 'F* of 1973. ft similar rsyiau

uas mad(§ in respect of applicant also.He uas
/

houeuer admitted to promotion list 'F' u.e.f,

12,5,1981, He uas also- promoted as Inspector

(Executive) u,s,f» 26,10,1981,. The ,applxcant; did

not raise any grievance at that time. In the

circumstances ^respondents contend that the LiA is
I

barred by limifetion^.

f ' ^3. Ue have carefully consit^ered ths matter,
a

Admittedly, inclusion in the list'F' is^ore-

raquisitB for promotion" as Inspecfcar, ^ If the

applicant had any grievance aganat his non

inclusion of his name in ths promotion list 'F*

in I973^he should h'ave agitated • the matcer at that

•oint of time.

4, Likeuise if.as .admitted by the resoonoents
- • ' Scib • >•

the cass of some other-^Inspectors yere subsequently

reuieued,and their name uere included in trio list

F' of 1973 and the aoolican^t^name uas omitted-it

uas again open to him to challenge this acti-n at unGt

tima i, 8,1979. /
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5. Finally, tha applicant's name uas included in the

list 'F' only on 12,5,81 and he uas promotad as Inspector

(Executiv/a) only on 25,10, 1981, He could^had a grievance

even thS^i uhen many rjf his juniors had been promoted
u.

earlier, Even then he remained qui£v- Further, the

applicant has failed to file any rejoinder to the reply

filed by the respondents containing these avsrmBnts. That
<3- Is

uould amo unt Iadmis sion of these submission.

6, '^e are of the vieu, that cause of action of the
u

applic aVfe=n had arisen long before AdrninistretiVB Tribunal

Act uas enacted and at any rate, arose before 1,11,1982,

In the c ircumstances 5 0,-''^. is beyond our jurisdiction in

terms of section 2l of that net and accordingly it is

dismiss ed ,

( SntlHKSHr-lI SyHMIK^lTHAN)
HL:'iBER(3)

sk

KRISHNAN)
Acting chairmhn


